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Serial
No. of

Orde', Order

Order with Signature

Office note as to
action (if any)
taken on order

12,3,98

E Heard Shri  A.K.Rao, learned
? counsel for the petitioner and Shri
3 Asﬁgk’Mohanty, learned Senior Standing
. Counsel appearing on behalf of the
| respondents. It is submitted by the
- learned Senior Standing Counsel thatin
1compliance with the qugger dated
1 29.9.1997 passed by the /SupremgCourtthe
applicant has already been approved for
promotion and has been posted to
A.R.C.,Charbatia against the Vacanéy
caused due to death of onev~ Shri
i B.N.Swain. To this effect learned
Senior Standing Counsel has shown me a
Telex Messege addressed to Deputy
'Director(Admn), A.R.C., Charbatia,

'which has also been shown to learned
1counsel for the petitioner. It is
Esubmitted by the learned counsel for
‘the petitioner that in view of this the
épetitioner has already got the relief
iprayed for in this application and,
itherefore, the 0.A. has become
iinfructuous. In view of this the
Original Application is disposed of as
Ewithdrawn. No order as to costs.

| Hand over copies of the order to
learned counsel for both sides.
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